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IN THE CENTRAL ADMVE, TRIBUNAL: HYDERABAD BENCH:
‘ AT HYDERABAD

0.4A.N0,1579/94 Date of order: 30,12,94

BETWEEN?:

P Narasatah | .o Applicant
AND

1. The Sub Divisional Officer,
Telecommunications,
Kamareddy,

Nizamabad District,

2. The Telecom District Engineer,
Nizamabad,

3. The Chief General Manager,
Telecom, Doersanchar Bhavan, ‘
Hyderabad, .s .o Respondents

COUNSEL FCR THE APPLICANT: SHRI K,VENKATESWARA RAQ

COUNSEL FOR THE RESPONDENTS:SHRI NMN,R.DEVERAJ, Sr.CGSC
CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHAIRMAN

HON'BLE SHRI R, RANGARAJAN; MEMBER (ADMN.)
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oA 1579/94. oo

(RS PER HON'BLE SHRT R,RANCARAJAN, MEMBER (ADMN.)

Heard Shri K.Venkateswara Rao, lesarned
counsel for the anplicant and Shri N,R.Devarajr,

learned standing counsel for the respondents.

Za PHE BUPLLUGH L NAE L@l ww 1aor—  ww—ee
in casual engagement under R;I from the years

1981 to 1989 for different periods. He is aggrieved
by the i;;;ét that he was discharged from 1983

and was not re-engaged. He, therefore, prays that
it may be declared that he is eontitled for re-
engagement as Casual Mazdoor in accordance with the
varions instructions issued by the D.G., Telecom.,
and also as per the letter No.TA/LZ/1-2/1I1I, dated
21.10,1991 issued by the Chief Gen:ral Manager and

to issue appropriate directions to the respondents.

- THE™ Fearned

“sfanding counsel for the

respondents submitted Lt when the appl}cation

7 A ' Luwddf
came up Lor hearingL_FheArespondents a@ecponsi-
deriae remangagement of the applicant in preference
to the freshers and persons with less lengtE of
service after verifying the serwice TElice—tes
as given-in the CA. The applicant's counsel

submits that he also would be satisfied if such

a direction is Jiven to the respondente to reengage

Y;>//A contd., ..



the applicant, In the light of the above stand

taken by both the learned counsel, we dispose cf

the application directing the respondents to

reangage the applicant after verifying the

gREEXE¥eakes service particulars, as and when

work is available, in preference to xkxz freshers j

and persons with less casual service than the _ L
applicant. If the applicant is reencgaged in

pursuance of this order, none el be retrenched,

TR
4, e 0 is ordered xkxk @s¥ above at the
admission stage itself, Wo costs
(R.RANGARAJAN) ‘ (V.NEELADRT BEOD)
MEMEER (ADMN.) \ VICHE CHATIRMAN
DATED: 30th Decemper, 1964, rmﬁﬁ
Open court dictation. t B
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To

1. The Sub Divisjional Officer,
Telecommunications, Kamareddy,
Nizamabad Dist.

2. The Telecom District Engineer, Nizamabad.

3. The Chief General Manager, Telecom,
Doorsanchar Bhavan,'Hyderabad.

4, One copy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd. ‘
5. One copy to Mr.N.R.Devraj, Sr.CGSC. CAT.Hyd.

6. One copy to Library, CAT.Hyd.

7. One spare CoOpy.
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TYFED RY CHECKED RBY

COMPARED BY APPROVED 3Y
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IN THE CENTRAL ADMTINISTRATIVE TRIBU i _
HYDERABAD BENCH AT HYDERAB.LD ]
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THE HON'BLE MR.SUSTICE V.. NEELADKI RAO
V1CEwCHAT RMAK

Al

THE HON'BLE MK.R,RANGARAJAN : M{ADIIT)

DATED: 30 -1 1904

ORDER/ JUDGEMTN 3

' MQAO/'R.NCQE\.EJO.

in

0.a.N0. " [{§7q \O\L« ’

T.A.No, - (w.p. )
- admitheq and Interim directions '
issuef. : o
Allowgd.
+ Disposed of with directions.,.
Dismtssed. : M{

Disissed as withdrawn MM
 Disfnissed for default, /

Orfered/Re jected

¢ Gagtral Aministrative Tribun
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